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1231} hrs.

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

Frrreenrit RerorT

SHRI G. G. SWELL (Autonomous Dis-
tricts) : I beg to present the Fifteenth Report
of the Committee on Private Members' Bills
and Resolutions.

12.32 hrs.

RE : MOTION UNDER RULE 377
(LQuery)

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : I bal given notice and your
Secretariat has informed me that the matter
is under study.

MR. SPEAKER : ] was coming to the
House when it tcached me. T have not seen
it.

SHRI JYOTIRMOY BOSU : It is a very
simple question.

MR. SPEAKER : Why do you involve
yoursell into arguments with the Chair ? You
send some notice which is much later than
the time fixed.

SHRI JYOTIRMOY BOSU : No. T beg
your pardon,

MR. SPEAKER : It came late. Let me
see it. You are forcing yourself on me.

SHRI JYOTIRMOY BOSU : May I
make a submission ?

MR. SPEAKER : I have not allowed
you yet.

SHRI JYOTIRMOY BOSU : Rule 377
is a drop in the ocean of rights for us. We
can raise a matter which is not a point of
order but which we feel it is important to

.

raise.

MR. SPEAKER : Iam not going to
allow it unless I sec what you have written
to me. I have not yet seen it. It came to me
when I was preparing to come to the House.

SHRI JYOTIRMOY BOSU :
ciate it.

I appre-

MR. SPEAKER : Prof. Dandavate.
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PROF. MADHU DANDAVATE (Raja-

pur) : I am not raising that issue today

because enquiries are going on.

MR. SPEAKER : Moreuver, 1 studied it
again after you left me, and still L am in
doubt whether this is not a State matter,
I will examine it in the meanwbile. You
should also see me later on.

12.34 bra,

COKING COAL MINES (NATIONALISA-
TION) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF STLEL AND MINES
(SHRI SUHAHNAWAZ KHAN): I beg to
move* :

“That the Bill to provide for the
acquisition and  tramsfer of  the right, title
and intcrest of the owners of the coking
coal inines specified in the First Schedule,
and the right, title and interest of the
owners of such coke oven plants as are in
or about the said coking coal mines with a
view to icorganising and reconstiucting
such mines and plants for the purpose of
protecting, conserving amd  prompting
scientific development of the resuurces of
coking coal necded to mect the growing
requirements of the iron and steel indus-
try and for matters connected therewith
or incidental thereto, be taken into consi-
deration.”

Hon. Members may recall that the
House had passed the Coking Coal Mines
(Emergency  Provisions) Act, 1971  which
provided for the 'aking over, in public intcrest,
the coking coal mines/coke oven plants pend-
ing nationalisation of the mines/plants with
effect from October 17, 1971. The Coking
Coal Mines (Nationalisation) Bill, 1972 which
has been iutroduced in the Lok Sabha on
31.7.72 secks to complete the process of
nationalisation of coking coal mines/coke oven
plants by providing for the acquisition of the
right, title and the interest of the owners

.

It is about nine months since the manage-
ment of the coking coal mines/plants has
been io the haads of the Govt. During this
period the Government have made an assess-
ment of the working of the 214 coking coal
mincs and 12 coke oven plants and also finali-
sed the heavy and complicated work involved

*Moved with the recommendation of the President.
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in evaluating the assets of the mines/plants
scattered over a large area, As such the Bill
could not be introduced earlier,

Soon after the Laking over of the manage-
ment of the mines/plants the Government
constituted five teams of Cost Accountants
with personnel drawn from the Ministry of
Finance and the Finance Department of
the N. M. D. C. to evaluate the asscts of
the mines/plants.

Three teams of civil, electrical and
mechanical engineers from N (L D. C. who
are operating coal mines also deputed for
evaluating the asscts of those mines/plants
For the purpose of coordinating all this work,
the Drpartment of Mines appointed on Offi-
cer on Special Duly who had special know-
lede of this subject from his previous posting
as the Chief Cost Accounts Officer in the
Ministry of Finance. The teams of Cost
Accountants and the teams of engincers were
provided with the requisite  data for a proper
evaluation of the assets. The evaluation
of the nssets and the procedure adoptod for
arriving at the amounts were also seen by the
Ministry of Finance (Depaitment of Expen-
diture). An overall ¢ onsideration was kept in
mind that in this process there was no over
estimation of the vahie of the ascts to the
detiiment of the national interest while at the
game time the amount anived at was fair and
not illusory.

The Kill specifies the amounts that are
proposed to be paid to the owners of the
mineyfplants. The amount is proposed to be
paid in cash and is to Dbe disbursed through
a Commissioner of Payments.

Members may be aware that coking coal
production has been falling since 1969.70 due
to factory like chronic shortage of wagons,
fall in demand and shortage of sand for
stowing etc. We lLiope that with improvement
in wagon suppy and commisioning of the
Bokaro Steel Plant there will be a spurt in the
demand for coking coal and BCC will be in a
position to step up its production in the near
future.

At the time of take over there were only
70,000 workers on the regular rolls of the
erstwhile coking coal mines/coke oven plant
and a larger number of them continued to be
paid on vouchers and work under various
contractors. The Government can take pride
in the fact that Bharat Coking Coal has now
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brought the majority of such contract labour
who were regularly working in the mines on the
rolls of Bharat Coking Coal and they are now
endtled to pay scales and other benefits as
laid down under the Wage Board. The total
number of such regular cmployees has thus
gone up to about 1,15,000.

Immediately after the take over, the 214
coking coal mines were brought under 24
groups and each group was placed unde: a
custodian, It was found that there were
several small minesy which would be unecono-
mit and would not conveniently lend to
scientific mining for increased output. A
Planning Cell has now been set up in Bharat
Coking Coal,

Substantial  increase in  production
from the mines in Jharia i posible only
after their reconstruction and reorganisation
is taken up and completed in a scientific
manner. The feasibility report for this s
proposed to be drawn up with the help of
technical experts from Poland. Ao agicement
has been finalised between Bharat Coking
Coal Ltd. and KOPEX of Poland in this
regard. Effective steps to rcorganise the
mines can be taken only after the enactment
of this Bill which will authmise Government
to change the present identity of the mines

I commend this Bill tv the House and
request that it he taken into consideration.

Sir 1 move,

MR. SPEAKFR : Motion moved :

“[hat the Bill to provide for the ac-
quisition and transfer of the 1ight, ttle and
interest of the owners of the coking coal
mines specified in the Firt Schedule, and
the right, title and interest of the owners
of such coke oven plants as are in or about
the said coking coal mines with a
view to reorganising and reconstructing
such mines and plants for the purpose of
protecting, conserving  and  promoting
scientific development of the resources of
coking coal needed to meet the growing
requirements of the iron and steel industry
and for matters connected therewith or
incidental thercto, be taken into conside-
ration.”

There is one amendment by Shri M. C.
Daga. Is he moving it ?

SHR1 M. C. DAGA (Pali) ¢ Yes, Sir. I
beg to move ¢
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[Shri M. C. Daga]

“That the Bill to provide for the
acquisition and transfer of the right, title
and interest of the owners of the coking
coal mines specified in the First Schedule,
and the right, title and interest of the
owners of such coke oven plants as are in
or about the said coking coal mines with
a vicw tu reorganising and reconstiucting
such mines and plants for the purpose of
protecting, coserving and promoting scien-
tific development of the resources of cok-
ing coal nceded to meel the growing
requirements of the iron and steel industry
and for matters connected therewith or
incidental thereto, be referred to a Select
Committec consisting of Y members, namely
Shri Arvind Netan, Shri 8, M. Baner)ee,
Shri 8. Mohan Kumaramangalam, Shri
Vikram Mahajan, Shii Kartik Oraon,
Shri Damodar Pandey, Dr. Laxminarayan
Pandeya, Shri R. N. Sharma and Shri
8. N. Singh with instructions to report by
the first day of the next session.” (1)

SHRI SOMNATH  CHATTERJEE
{Burdwan) : Sir, I welcome this Bill in so far
as it seeks tu nationalise the coking coal mines
and coke oven plants which play a very vital
role in our country's economy. The collieries,
specially the coking coal mines under the pri-
vate management have become the playground
of capitalist malpractices, There have been
considerable expericnce that these private
industrialists had indulged in slaughter min-
ing, failed to take advantage of the techmoln-
gical developments that have been taking
place in the mining industry, indulged in large-
scale manipulation of books and accounts,
showing lesser sales and procluction, showing
larger expenses including preparation of list
of fictitious employeres and carrying on clan-
destine sales and thereby denying the State
of its reasonable revenues and the workers of
their legitimate dues. These deficiencies and
malpractices have been found to  appear also
in the non-coking coal mining industry and
so we do not ser any reason why the non-
coking coal mines should be kept out of the
ambit of the present Bill.

We are wedded to the policy that all the
means of production, specially of vital and
essential commadities should be under the
public ownership and control. At the same
time, we want the nationalised undertakings
to be properly managed and this should be
run for the benefit of the public. We do not
want nationalisation as an end in itselfl
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Unfortunately, there have been disquieting
reports and I shall be very happy if the
Minister allays our fears and apprehensions
by assuring us that the information which we
have got is not correct-—that since the take
over of the management last year there has
been cousiderable fall in production of coal
from the collierics. It is also our information,
and again 1 shall be verv happy to be correc-
ted by the Minister, that the expenses for
running these collieries have increased by
leaps and bounds and there have been admi-
nistrative bottlenecks hampering production
and distribution of coal. We do not want the
malpractices of private owners to be replaced
by bureaucratic inefficiency or public evils
like corruption and favouritism., As the pri-
vate loot should be ruthlessly dealt with by
the government, we should also see that
public plunder and burcaucratic inefficiency
are 1uthlessly dealt with, We want the nati-
onalised collicries and the coke oven plants o
be run properly and eflicient'y under public
management and we want to ensure that they
do not become the playground of inefficiency
of bureaucracy or of political interests. I
would request the Minister to see that these
collierics and the coke oven plants are put
under proper management. Technical person-
nel with managerial capability should be put
in-charge of these undertakings because, after
all, technology is making considerable strides
and we should keep pace with technological
developments.

On a previous occasion, I have referred
to some of the activities of some officers of
one of the public undertakings and Mr.
Moban Kumaramangalam had said that it
was unfair to criticise them. Instead of drum-
beating the suppused sacrifices made by the
officers, I would request the Minister to keep
a strirt and constant vigil on the functioning
of the public sector undertakings so that the
people of this country, the gencral masses of
the country, who have been deprived for so
long should get the real benefit out of nati-
onalisation and that their faith in soclalism
may not be shaken. I would request thr
Minister not to think that they have got
super-men in their set-up and that by putting
one person in-charge of the cntire national-
ised undertaking, they tannot seek to achieve
wonder, Therefore, there has to be proper
management of the industrial undertakings
which are being takenover and proper persons
should be put inrcharge of them with suitable
qualifications,
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There are some of the provisions in the
Bill which require close scrutiny and some of
thern require modification, The firnt aspect to
which I wish to draw the attention of the
hon. Minister is the provision for payment of
what is described as “am unt” in clause 10
and clause 11 of the Bill The Minister in his
introductory speech referied to some proce-
dure having been evolved for qualification of
this amount. We do not have the details of
the procedure. I dn not want to make the
fixation of amount a justiceable issue after
the amendment of the Conastitution, Hut the
Parliament should be taken into confidence
and the people should be awsuied that a
proper method or a proper  procedure
for qualification of amount has  in
fact, been adopted and followed. Merely
making a vague referrnce that they have
adopied a particular procedure after taking
into consideration the views of some cost
accountants or chartered accountants or some
Ministry officials does not satisfy us.

If you will kindly look at the First Sche-
dule of the Rill, we find quite substantial
amounts have heen awarded to many of the
collicries, coal companics. What 1s the basis ?
We want to know whether some concerns
which have not been properly managing the
affairs have been kept on the same footing as
those concerns which have been looking after
collieries propetly. Thore are many conceins
which may not have declared dividends for
years. There arc many concerns which may
have been showing fictitious losses. How are
they being treated ?  Are they heing treated
on the same footing as those well-run con-
cerns which have made proper development
and progress ? There are some  concerns
which have been looking after the collieries
propely and running them properly. We
want to be told ahout it very clearly and
with greater details. What is the basis for
the quantification of the amount ? We want
to be sure that there has not been any
weightage given in favour of any particular
owner and that a proper and due considera-
tion has been given to this very important
aspect.

After the amendment of the Conatitution,
this has become outside the purview of the
courts’ jurisdiction. Nobody can challenge
the fixation of amount on account of inade-
quacy or impropricty. Therefore, we want
to know the basit with greater details, not a
vague refcrence which bas been made so far
a8 the Gxation of the amout is concerned.

SRAVANA 11, 1894 (SAKA) Mines (Nationalisation) Bull

Then, I come to clause 9 of the Bill which
deals with a very important matter concerning
labour, If you will kindly look at it, 1t says
that the Central Guvernment is not to be
liable for prior liabilitics. These prior habili-
ties include liabilities for wages, bonus,
piovident fund, pension, gratuity, ete. On the
appointed  day, that iv 1st May, 1972 or the
date on which the Bill receives the awent of
the President and comes into force, there may
be outstanding arrears or outstanding amounts
on account of wagces, provident fund, bonus,
pension, gratuity, ete. Provision has been ex-
pressely madre that the workers have to run after
their previous owners or managers (o recover
their just dues and Government will take over
the undertakings without any liahbility to pay
off arrears of wages, provident fund, gratuity,
pension, etc. By this the companies aic getting
the benefit. Why should they poor emiployees
suffer ? If the wages arc in  arrean, if the
bonus is in arrears, if they have to get
provident fund amount, pension, etc. Why
should they run after the former owners P
Nobody knows what they will do with the
money because they will be paid in cash and
they may spitit awav the amount, nobaody
may be able to catch them. The hon. Minisier
may refer us to Clause 23, Clause 27 says
that the moneys due as wages, salaries, etc,
may be deducted from the total amount
payable. But, before that, the eutire pro-
cedute, the long, time-consuming procedure
of fixing the amount payable to the dufferent
peisons has to be gone thiough under the
other provisions of this Bill, and this is bound
to take along time. Suppose un the date the
management is taken over by the Government,
the labourers satisfy the custodian or the
officer-in-harge that thew are the amounts
outstanding, why should they be made to
prove that hefore the Commissioner and be
asked to go through the entire gamut of
procedure before making their claims to the
Government whach will deduct the amount
from the amount pavable ? Why <hould it
not be that Government itself takes up the
liability, the statutory lislality of payment of
thiese dues and deduct these from the amounts
payable to them ? Our submission 14 that
these liabilitica should be made the lhabilitics
of the Government and to that extent we
have suggestrd an amendment to Clause 9
itself, namely, that these people should not
be left to the mercy of their old employers,

Similarly, under Clause 9 (2) (b). with
regard to awards, etc,, the Central Govern-
ment is not taking any responsibility, although
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the title to the collieries will be vested in the
Government,

The next Clause to which I wish to
draw the attention of the hon, Minister is
Clause 17, Clause 17 provides for continua-
tion of the cmployment of workmen within
the meaning of the TIndustrial Disputes Act
under the Government after nationalisation.
But 1t provides that, in such cases, their em-
ployment will be continued until it is termina-
ted or until the remuneration, terms and
conditions of employment are duly altered by
the Central Guvernment or the Government
company. We want an assurance that these
alternations would not he less advantageous
to the employers. They should not be made
to suffer for having become cmployees under
the Central Government or the Government
company as the case may be. There must be
a statutory reservation of their interests, their
rights, namely, the termsy and conditions of
their employment should not be altered to the
disadvantage of the rmployees,

With regard to Clause 17(2), there is a
provision about all other employees who are
not workmen within the meaning of the
industrial Disputes Act: their esmployment is
kept completely under the mercy of the
Government in the sense that it provides that,
unless they agree to continue on mutually
acceptable terms and conditiony, their em-
ployment shall stand terminated. I have no
doubt that Government will not arbitrarily fix
the terms and conditions ; I hope, they will
not do so, but there may be genuine cases
of hardship. So far as certain employces
who have put in their entire life are
concerned. . . (Interruption).

THE MINISTER OF STEEL AND
MINES (SLHIRI S. MOHAN KUMARA-
MANGALAM) : I am not able to follow this
point.

SHRI SOMNATH CHATTERJEE :
Under sub-clause (2) of Clause 17 of the Bill
you are providing that all erployees other
than workmen will continue in employment
on mutually acceptable terms and conditions
and if their employment is not continued,
then their employment shall stand terminated
under sub-clause (3). Thetcfore, the Govern-
ment will suggest new terms and conditiony
which may not be acceptable. It may be
such that nobody can accept it or the em-
ployee concerned cannnt accept it. If he
does not mocept it, he wall not continue and
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his employment stands terminatod. There
must be some protection for the continuation
in service of these employces, The terms and
conditions should be such as not to differ
completely from their cxisting terms and
conditions so that they are put in such a
position that they cannot continue or their
cmployment shall statutorily stand terminated.
We have heard of cases that afier the takes
over of the company, the head office em-
ployees arc have having certain hardships.
There have heen cases where many of the
employces have Dbeen transferred to the
collieries, some of thum aie almost on the
verge of retnement. Now, they have to take
their cstablishment to Dhanbad and things
like that we hear. Therefore, [ would request
the hon, Mumister to take these aspects into
cunsideration and give them some assurance
and protection of the continuity of the job in
the hrad office in which they have spent the
best years of their life and against whom
there have been no complamts and they have
faithfully discharged their duties.

Then, I wish to draw the attention of the
hon. Minister to clause 23 which I referred
to carlier also. Clausc 23 says:

‘“Every person having a claim
against the owner of a coking coal mine
or coke oven plant shall prefer such claim
before the Commissoner within thirty
days from the specified date.”

And this also includes the claims on account
of wages etc., payable to the employees or
workmen, Ay I was submitting carlier, this
should be taken over by the Central Govern-
ment and the Central Government in its turn
should deduct it from the employers. A
statutory liability should he imposed on the
Central Covernment and the Government
company and not left to the workmen to go
and have it from the employers, There is a
provision, Kindly see page 12, sub-clawe (3)
of clause 23 which says :

“The debts specified in  subesec.
tion (2) shall rank equally among them-
sclves and be paid in full, unless the
amsets are insufficient to meet them, in
which case they shall abate in equal
proportions and be paid accordingly,”

Now amounts have become due oh account
of wages or bonus or pension or provident
fund, etc. The law Is going 1o provide that if
there are no sufficient amets in the company
to be able to pay the labourers, the employees
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would lose their wages and the amounts will
in equal proportion abate, I submit this is
most unfair to the employees because their
unpaid wages, unpaid salarica or the amount
of gratuity or provident fund or whatever is
provided there, It should not be left on the
basis or un the calculation of the amount that
the Central Government has arrived at as
provided in the Schedule. Why should the
workers lose their legitimate dues because
certain amounts have been fixed which arc
not sufficient to meet the claims of the labour,
I submit this is a very harsh provision so far
as the labour is concerned.

A similar  provision has been made in
clause 2+ for providing for payment of dues
to the employees with abatement in equal
proportions if there are not adequate funds,
It is for the Ceutral Government to arrange
for funds, They are now taking over not
only the management but the entire asscts
and liabilitics of the company. My submis-
sion is that the hon. Minister should sym-
pathetically consider these aspects. We could
not give an amendment to this in time. 1
request the hon. Minister to provide for an
amendment.

13 hrs.

There is another aspect to which I wish
to draw the attention. This is with regard to
the working of this collicry especially in West
Bengul coalficld arcas. The situation has
become such that there is complete uncertainty.
The employees and workmen are unable to
go there ; the law and wmder situation should
be maintained ; but it has become such that
certain strong arca methods arc being adopted
by the political parties. Only yesterday in
this House we had discussions about the
situation prevailing in one of the coliicries
there where ¢ workmen lust their lives, These
things should not be allowed to continue. It
is the duty of the Central Government who
bas taken over the management, who are
becoming owners of these collieries, who will
be responsible for their working, to ace that
proper law and order condition prevails.
Hundreds and thousands of workmen and
employees cannot go to work because of the
activities of o particulm political party and
groups of people. Buch activitics on the part
of any particular political party or trade
union should not be officially encouraged or
patronised,
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A condition must he created in which the
proper functioning of the colliery can be
carricd on. The employees and workmen
should be allowed to go there and work
properly for the purpose of better working of
the collierics in general, With these words 1
close. Thank you.

13.02 brs

The Lok Sabha adjourned for Lunch till Fourteen
of the Clock

The Lok Sabha re-assembled after Lunch at four
munules past Fouleen af the Clock

[ Mg, Drpury Seeaxer wn the Chair ]

COKING COAL MINES (NATIONALISA.
TION) BU.L— { Contd.)

*51IR1 €. CHITTIBARU (Chingleput) :
Hon, Mr Deputy Speaker, Sir, the Coking
Minces (Nationalisation) Bill, 1'H2 has been
brought befuie this [House by the hun. Mints-
ter of Steel aud Mines and on behalt of my
party, the Dravida Munuena Kashagam, 1
support it.

This Bill provides for the acquisition and
transfer of the right, title and interest of tae
owners of the coking (oal mmnes around
Calcntta arra, that is 10 say, in West Bengal
and in Biha,. Wlule extending my support to
this Bill on behall of my Party, I would
like to seek certain clarifications from the
hon. Minister of Steel and Mines.

Sir, 45 you are aware, Z14 coking cval
mines and 12 coke oven plants arc being
nationalised through the provisions of thas
Bill. (Jauses 10 and 11 of the Bill piovide
for the payment of Rs. 1637 crores as com=
pensation to the owners of the mines and
coke oven plants which are being nationalised.
This figure has been compiled by the Govern-
ment and the hon  Minister is seeking the
approval of this Houwe for making this pay-
ment to the owners of coking cvul mines.
Here it is not only the question of simple
arithmetics. The hon. Minister of Steel and
Mines in secking the approval of this House
for making paymicnt of this huge sum in cash
to the owners of coking coal mines, which,
according tu ine. is an unprecedented approach
to the question of nationalisation.

At the time when the 25th Constitution
Amendment Bill was being discussed in this

#The original speech was delivered in Tamil.
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very House, our hon. Minister of Steel, who
participated enthusiastically in the debate,
waxed cloquent about his commitment to the
establishment of an egalitarian socicty in the
country mainly by curbing the growth of con-
centration of wealth in a few hands. He pro-
nounced the laudable maxim that compensa-
tion at market value is not justiciable. But,
contrary to all cxpectations he held before us,
he has cuome forward here with the proposal to
pay Rs. 16.37 crores as compensation to 214
owners of coking coal mines and that too with-
in a specified period in cash, 1 have scen his
ficrce 1caction to the guestion of paying com-
prnsation to the erstwhile Princes and Maha-
rajus, when their privy purses were being abo-
lished. ‘The Princes who ruled certain pockets
in our ¢vuntry wrre denicd the compemsation
when their privy punes were abolished.  But,
these 214 owners of eokiug coal mines, who got
themselves fattened by fathoming  the  bowels
of carth for years and years, arc to be given
this bounty of 16.37 crores of rupees by our
hon. Minister of Steel. When I sce that he is
piloting this measure, I begin to doubt about
the basis of his svcialism. For any number of
decades they have swindled the natuwal resou-
rces of the country for personal aggraodise-
ment. I am not sure whether the Guvernment
have cven tared to look into the profit and
loss accounts of thesc owneis, The Government
can do that only when the balance-sheets are
available, I nced not hesitate to say that in
most cascs there would not be any balance-
sheet at all. It is strange that the Government
arc proposing to compcnsate them in cash.
Would it not be enough to give the compensa-
tion to them in certificates and bonds? "Chis
question assumes some significance if you look
at the action of the Government in another sec-
tor, Some months back the employees of the
Central Governmeut were given dearness all-
owance of a paltry sum of Rs. 10 or Rs. 15.
When the cmployees wanted the arrears in
cash, this Government put forth the plea of
financial stringency and remitted the atrears
in the Provident Fund of the employecs. When
the Government were not willing to give their
own employees the dearness allowance in cash,
here these owners of coking coal mines will
get in cash 16.37 crores. 1 do not know Sir,
how this is in consonance with the professions
of the hon, Minister of Stecl. I may not say
or even think in this direction, but a man in
the street may be tempted to say that the rul-
ing party may got a share if cash compensa-
tion is paid to the owners. I am warning the
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hdn. Minister that he should not give room
for such a fecling among the comunon people,
That is why I am suggesting that the compen-
sation may be paid in securitics and bonds,

1 am also tempted (o point out that the
hon, Minister of Steel, whose enthusiastic fight
for the cause of welfare of labour is well-
known, js perhaps more sympathetic to the
Mount Road workers than to their counter-
parts in the coalemines of Bihar and West
Bengal. It looks that the Mount Road workers
are frequently remembered by the hon, Minis-
ter. In this Bill there is the provision that the
Central Government are not liable for the
arrears of wages, boms, provident fund, grat-
uity and such othm dues. This provision of
the Bill dose not speak well of the disposition
of the Minister of Steel.  One may think that
only the workers of Tamil Nadu belong to the
working class and that the coal-mine workers
of Bihar and West Bengal belong to the capita-
list cadre. T would appeal to the hon, Minis-
ter of steel to avoid such a kind of misappre-
hension in the minds of comnmun people.

It is not only the question of paying Rs.
16.37 crores as compensation.  (n account of
the retrospective operation of the provisions of
Clauses ¢ and 5 of the Bill, the owners shall
also be paid during the interim perivd  from
lst May, 1972 to the date of enfurcement of
this Act a sum of Ry, 3.50 lakhs per month.
The two Houses of Parliament have to approve
this Bill and then the President has to give his
consent. That means, for the four months,
apart from Rs. 16.37 crores, a sum of Rs. 14
lakhs wouldl be paid to the owners of coking
coal mines. I am not in a pusition to support
this provision.

The addition to this, it is estimated that a
sum of Rs. 546 lakhs as interest per month
shall have to be the owners till the Payment
Commissioner hands over the compensation to
them. The people in general are left with no
alternative except to misconstrue the action of
the charitable-minded Minister of Steel, Is this
the kind of socialism which he wants to cstabe
lish in our country? Why should the hon. Mia
nister be so considerate to the capitalists whom
he wants to do away? Itis just like robbing
Peter to pay Paul. 1 have no hesitation in
saying that public money is being squandered
in this way.

‘Then there is the question of appointing
Custodians for the purpose of manning these
mines. What are the qualifications of these
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Custodians? I don't think that any critcrion
has been laid down for the appointment of
Custodians, Will these costodians be the erst-
whilc owners of coking coal mines or will they
belong to the ruling party, who will be given
this patronage? Then, again, what are the
functions of the Payment Commissioner? He
has to receive money from the Central Govern=
ment and then hand it over to the owners. He
seems to be just a broker or a middleman, I
it necessary to have a Payment Commissioner ?

I would also like to know on what basis
the compensation of Rs. 16.37 crores has been
worked out. How much coal reserves are there
in these mines? What is the potential exploi«
tation of coking roal from thes mines 2 Will
the Government be able to work these mines
profitable ? What is the prescnt value of the
machinery ? Who has fixed this compensation ?
When this House is asked to approve the pro-
visions of this Bill, naturally all this informa-
tion should alsu be made available. When it
is repuited widely in the Press and  clsewhere
that there is acute and critical financial condi-
tion prevailing iu the country, if the hon. Mi-
nister has not cume forward with the proposal
of paying compensation in cash, then the peo-
ple may entertain some faith in his professions
of democracy, socialim and communism.
When he visits South, he feels one among the
workers. He feels his affinity there because he
bas been elected from there. But when he is
in North, he is more at home with the capita=
lists and industrialists because they arc the de-
pendable force behind the ruling party at the
Centre. I do not understand this dichotomy in
his approach to the problems of workers.

What is the guarantee that has been pro-
vided in this Bill for the wages, gratutity, pro-
vident fund and other benefits of the workers
which have not been given by the owners be-
fore the take-over of these mines? Why should
not the dues of the workers in arrears be de-
ducted from the compensation to be paid to
the owners? I do not know what stands in the
way of the Central Government accepting the
liability for the dues of the workers in arrears.
This particular clause regarding the dues of
the workers should be modified suitably if the
Government want to stand by the working
class.

Similarly, there is also no guarantee for
resemployment in the nationalised mines. If
the custodians choose to have some of them,
they may get thelr jobs, If it docs not suit
the management to have a certain  group of
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workers, they will be left in the lurch. Not
only that. They have also to fend for them-
selves in the matter of getting their dues
from the owners, When the unemployment
situation is reaching alarming proportions, all
your Five-Year Plans and Ten-Year Plans
will be of no awvail if the coal-mine workers
are also thrown out of employment, These
plans will only be consigned to the paper on
which they are written. Just a week before,
in a Rotary Club meeting, the brother of the
hon. Minister who was the Chief of Staff in
Indian Army, Gen. Kumaramangalam stated
that all the peoplr including his bruther are
talking »u much about what should be dune,
but in fact very little has been done. He
was not only referring to his brother but to
the ruling party also.

1 hope that the hon. Minister of Steel
hailing from Tamil Nadu will uphold the
lofty ideals and traditions of ‘Tamil Nadu by
suitably modifving certain provisions of this
Bill which will give protection and security to
the workers i these coking coal mines. I
request  him hindly to ponder over the sug-
gestions I have made and do the needful.

With these words, I conclude.

st TwAreEe mwt ( gq9E ) ¢
Ioreqe WEeT, ¥ @ wifFT F17 fagas
F1, st fr FmaegoET & faw &, @rm
FATE | TH Sdem gF A fee
FFRE AP IR ¥, wfvw 59 @
qE ¥ AIIT AW F gy ff, aw
FLFAYTA & qraq &1 A7, formay
THE Y FELA A qa F fawew
frar T famar frrex gam, Sad @
ngayy dar 1y Fr Fwraar g €

IITEAE WEIRG, AT gATR Fo WHo
Fo & Wif 7 gATAN F AR F agT AT
1 @ g 2, 9 Sfgaw § g
& qer & ar g g A gy ar)
¥feT gormay A fraedt wew &, SEv A
gt wagd &1 aFr i aga g
TR, FEIER FUHT Bre AT T FAX
sifade &ve &1 A9 A% 2 §§ 86
oTE QAT AFET | TAE owTAr &
gt o &, 9 wgmé W, Afafew
e qurIe, 91 g 6 AT F AW
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g WIAT §, W XAy dgmf wgdr e
&, Iaar Xz oY awAr @ @, Y on
#r 1967 ¥F sagax § wifwswt ¥ FwEw
@ g€ & e @ ww w faw
AT A A A ThW W FE TAT
&7 A AU ] | AP dATET ' TE -
¥z ) YIEE), MEw qTE F7 39, AT
1€ 371 299, gOL EWiW, ¥@ a7 A
FUTT TIAT §F Difqq<y WA F ATE
7T § AT 7 FrA § Br T wgEmaw
¥ gz 9 WW AgAT I AMT
agt g

Tq fadas 7 &1 graww vEr THr
g% arzar a1 & qay 9e™ 3¢ syaEAr
1 fed o (& o A7 FWATT I AT
qrzdt &, 9% Iy gfay Srewmw W
Y q17 §A9 grar Anfga fy 1 wegR F
St fi wifasi & a0 T FE TEAT @,
A &0 T AT I & #g0 01, I8
FIIT AT 7% A4 3 0@ AT IAAY
qUE ¥ IAF LA W AR &, AT
S1ar g | Wifat g 7 Fa SR
gz 10 TUT &9ar I5/@T & AT &
FIA L2 U 86 ATA TIET IAFIAT
T T IR AT N frowrmA
LFIT F A0qT A §, AT AR & 99
farrer &t Ay Tevar fzg qr 9 Aegd
#t FfeT = fEareT 99T B FHAG qrAT
g, g AW TET gy fFAr AT ¢iR
ATH WA GTHIT %1 @A Foypr s
ag Y ¥7 #1, & q@ar §, ¥ fraws
¥ qEad qraT §  WiTE FER A A14-
g gz Wy § fr ogard awe
wIqT qraeft g7 g W @ Rrast aag
& qz® a1 37 9ol wr AT A fR e
fisqr griT a1 &% T €Y g ar fedr
AYE T GEE AR W GFOH X qEw ¥ X
Tar @, 79 IAET AN A Ak wr Y
gaget w1 mfade we @ gvar §, INHT
Nww g1 avar §, I wzdr wr dar
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aFar §, 99 wogdr g &wadr a0 X
gt A gAY X AN & eTe ey
AN 1 AN aw ¥ g gwwer §owogal
®1 37 Wi ¥ ¥ g7 faa ad ardm )

Fhamaz ¢ 5 sxmw & fag
ST FiEAT ZR, IAFT ¥ 7 & A,
¥ 7famios w7 & s=e & amar
av sfem N ¥ ow w7 W
qaq 17 qg AT @ AT T wfamy
I & s wfagae wr wfew s,
qq TA I AfET FAT LA IEA A
waf £ afafeqs ang anar ¥ aqr =W
FIAT F GO, FrEgAT Tt qagd a1
9t wfaqTe fGo & ag s g /X S
W T greegan 7 afawrr fan
it wAare #1  zefEaw  grESgAW
(70 2) T Gar gaT Y -

“FTIAT HEATE AT {ATH
grafras wifqad asgy w9 gra
Fo10, g AW faarz geat 20(1970
FT) FEMm gIF ARfTE Aarag
(70 2), wI® T T
wfeaw faota & faar war & ) A
STRTGFT B0 Qo IxeTra 7 7y aghaan
FAAN F quewwr QU A &
FAgA & AT Hoaw & fawifa &
AT s et A far Ay W
sfen qamar § aar ag + war
5 wva wifem i awmr wgark
AT AT ¥ forg e g1

W AR & R WA i e
& agay wfnfafaer fer fa gw Fredrre
gl § o weodt amet ¥ wifafuer
frar fr g = Resdmrc €1 Y W
qIA F1 IA%T qAFTAT 1 AW 4
g § i S vy § g wifew wgd
§ v o a1 gegrt Ay mfeow § offe A
wiws s § 5 gl Bredard g9
‘T@r@‘ Iﬂ*m imvﬂ.vt
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daar ®2 @t ft ¥ gEar gaard Ay
31, g% Y ¥ s 73 W afew
gt FeqAr fariere @l 1T ad e
FG 1A W TR ¥ F{Y A R
aIE g fard & &, am
At At ww o fedmrd ¥ &, 9
WA gEA A fram o R AR
T TqT Aagd #t Ay qear ow A=
g R TgA feArk & ¥ Awsar g
areva # ga®r wga fad 9w &@A
F1 T AT Z3AT A1 A 7AT A F AT
50 gomx #Y dzfor # dgom 0 6
TR TFX S AT A7 e A L
et & a1 WX wWr a1 A IFW IqAT
T R, IFTFT AT w1 foAwr w1A 2T
g I Wz T F AT U TE A1
T 1 4T w7 F AT TTA F IJIHL
¥ ¥ g oY § wrw av Arede wrfaw
w oweir # ey ) § ) s
HIATT ITHT TZT AA1 3 qHA1 A IAH
AT AT S §g A2 AT 5T AGUAT
# T FT AT F AW A I FY
aeqraAar § AT gz faq &Y @ ag A
wgew & 4377 |

o fr ¥ o gy gErT @
ol dnieT & s AN war o gfy
aag v faam, ool f ax faw Qg
g ar gafad sra H sawT Ko
§ gwwre AT v S AT sA guT
arefea wEaT A IEw s g 9
T T w1 § Fred grgiv qoy A
ﬁlﬁg@rgﬁi'{&mtaﬂ(ﬂiﬁ
foreardr adf mmw ¢
fe #0 (8) & ram qff fremrdr
mmwmm 8 (38
¥ wx dgax g fomr g e wad
e, wogdd o ¥y, wifrd B, I,
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USEY, FRRAAT FY HH-A JIQ AT
Sy Oy AR g wfasw @ an
e ag w5 F @ Feelt gt Ay oo
AT | G AT wfAw § Ay ¥
W@ AR aF o At foregiv Sy A
faar §, wviwr w@T & wAST gReEEA ¥
FH AT JIT AIFA F ITEYAA &
AN HT FET T NI F7F AF 99
§ & F oy A 79 5, F1d ¥ weiwe
STy At g1 a1 S SAFT 4T AL UF
% & 7 Fg1 amav & fF AR g FEA
st ag fewd & SrdT a7 gAR
fag et rqa fewed g i @ 2
g9 7@ § AP g fan fema @)
TN at I AE

wafed & aee § Tgm fF zw
famr & fasva w37 A @ agw ad &
afF AT g7 gardl €1 AT W AT I
F4H 7 A F1 sgaeqr w8 A
e e oaw o uw & aga & @i
faeds &Y &1 39 20 9T Ao 121 #
AIFAF T 17 “gFdelas T wROAL
frer gam 2 ¥frm v mbaw &
“@ftar fedra Teer” 0 sEnfam
H17 TIAY gAgr wmifaw adt & g
T w7 T 71 98,580,000 T w7
garfaar & 97 &7 F03 T wifdw
ST FT qTHRr 1 AAF Ffrwder ST
g @ Aty g @) YWEgeAw
T §1a o1 A fagar § @1 O R
srawr & 97 93 g0 *A T AT
g gRae g ar 97 awel e i
fad sora T AfeT soit & ad
SqT HTHINT FTAT AEAT § FIHIC AT
fir ag 7§ i # oo 7 @ fr qagd
¥ fgdl @ war & fam gAwr e
et =tfg

Wl & wg & wfea @
T FATE |

it areo Wo w§ (FrT) @ AT
I9TSqw wEreT, & faw WA wel ot
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¥ swega Pear @ & gaer agaE s
g1 ;e S wrgew # forady woge R,
& s wfar ¥ st odfie & oY ®ie
g & agi & A9gd F AT ¥ F AR
% wgag @Y TE &Y anga 7 16.10.1971
Tt oF afearg faare faar o 2@t oF
fafate wvrit wnfom w3 & foasr
AW AMY W@ ET ww fafae
FFOAT ATR @7 AT 214 wfET B
HIER &7 JqX Foo ¥ o fav &1 A
IEH A Y Haw HAIHT A T
# for, sefag At o, ool =g
T FIH W@H | LAY FIH AL G @,
F of #ik 7 quy, faasr aog ¥
XA SrsgAeqT §Y AT | St farer FIEET
wra qigE  (FmAATEYe) faw amag
wei oft 17 § 9% g 9 faw ARwEe
afew amfag Hramy FN g o=
fie qg™ g 7 s Frw frar av fagd
gL Qo g &, T Arfew v qw Ay
wift ¥ 39 A} €y w1 Fyfaw
FSTAT | o AT FEAA! qATE 4y Ag W
# ot @), 94 B 39 seET o 7w
A FAT &1 vy Far Afgw qragq
g5 o€ a7 oF FUT 26 e #7 /A
T 1 @ WS AT A A AN &F AR
At W} gEETT g Y@ A FLT HA
o X ¥ W ¥ AF qr |

FTAA A T & qTed FAFT WA
N wga s gar ) et T A
11 fafams == Sifew N7 g ar
¢ o 5 sg oY e 16 fafaaw ==
# &1 &< 1977 aF 7w 51 33 fafagq
T Y wEL@ goit | wgaw ag § &
ATE ¥ sgFear AF A4) & a9
&z w Ifea sgaear TR A S
wfgg 1

Y Gt ¥ Yrad Arge AT
¥ falr gy & &few oy Gofiredd
o o afY fear oft e forefy o gremr
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# w0 wawd adf § 9w AW oy A
fifrad ®r wier A & aw aw g
ot sar gy oY w7 wder ) gafedr
AU wef M ¥ fRaga @ fr feafe st
& F=xrAr @My & fag ag e § B
AT A A Ay Yewda § Awr
A

TEd AR AT Fgar g fF S A
gl # F § ¥ wigee Afgw g wIw
T &, A agdl B A oW AE B AW
At 7ozl Adf et 1 fam dwew
gatar @Ay gat o & far gad
FFACFATT 17 ¥ gz Aqwde ¥ IR
% *ﬁ%\‘ g:

“In the case of a coking coal mine

or coke oven plant, in rclation to which a

direction has been made by the Central

Government under sub-section (1) of

section 7, vest in the Government com-
pany specified in such direction, or

ar feeaar & fr :

“in the case of a coking coal mine
or coke oven plant in relation to which
no such direction has been made by the
Central Government, vest in  one or more
Custodians appointed by the Central

Government under sub-section (2)*
& @1 g% FRIfvaT fagwa go §, ¥
frm 0T F 1, S9%  mar afawre g
wrr wrg fraoor wff faar mar &
afgr 214 mgw & seferw sz
T A & o afvmd =1 g9 &t ww
gwsr gAT iz

17 9@ B T ar qR aw
aeyE g Fr we gaToiTew 4
srferafter safer grar Yar faw Fer s
AT AT F 17 W

 Notwithstanding anything con-
tained in the Industrial Disputes Act,
1947, orin any other law for the time
being in force, the transfar of the ser-
vices of any officer or other employes
from a coking coal mine or coke dven
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plant to any other coking coal mine or
coke oven plant shall not entitle such
officer or other employee to any compen-
sation under this Act or any other law
for the time being in force and no such
claim shall be entertained by any court,
tribunal or other authority.

(5) Where, under the terms of any
contract of service or otherwise, any per-
son whose service becomes terminated, or
whose service becomes transferred to the
Central Government or a Government
company by rcason of the provisions of
this Act, is entitled to any payment by
way of gratuity or retirement benefit or
lor any leave not availed of, or any
other benefits, such person may enforce
his (Inim against the owner of the coking
coal mine or co‘kc oven  plant, as the case
may be, but not against the Central
Government or the Government come
pany.”

gefigaw feagze Qv A& qr
T A & fRAr qAT 1 WE AA
AARL ¥ A AR Fww F fay
FifaT Fr aEFT ¥ AL F fqwE g
TET FOM LA w9 q9 HAIT A
R av anffdw @ aea
arfgd, @Y Y gHATEET A1 AET AAS
&1 & ga¥ ¥ ag wafy, N arfae
# df A Aw ¥ w0 A AAgd B
Y &, w1z & | afy vy Fagw T Aogd
FT HET ATEA § AT AT FT  THY SqFEqw
@ H € fams A i =fge
RAZA W AT g HEA & a5 N
TEY A 47 AT AFE  FY A7 qAHA R
&\ wWifs a7 @d ww ATy Aad w7
fewree § fF qagd F e B s70
g} ey & arve A wgr & s Al v soaw
al grr dsgar g e paw g
agl & whifs ag Aol @ e Ad R,
afew otad &1 fagre § et g &
augd ®F IR s Rw A faw
qrat | gafad @ ok S wroRew
wrt T wifge, @ & AR 6

#9 (1) Every liability of the ow
nex, agent, manager, or managing con-
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tractor of a coking coal mine or coke
oven plant, in relation to any period
prior to the appointed day, shall he the
liability of such owner, agent, manager
or managing contractor, as the case may
be, and shall be enforceable against him
and not against the Central Government
or the Government company.’

It is just a repetition of clause 17.
Then, it says:

(b) no award, decree or order of
any court, tiibunal or other authorty in
relation to any coking coal mine or coke
oven plant pased after the appointed
day, but in relation to anv matter, claim
or dispute which arose before that day,
shall he enforceable aganst the Central
Government or the Government com-
pany;”

qgt aqq FEr & fF WY megdl &
dT A9A & w39 A w4 A
g ¥ faars afr afev ot &
AT g2 wIgA FI 990 | 7 I wuw
7 7 srar 5 @ oy AAfar d @
& o arafafadior ot ary a1 & wrfed)
AT HE 97 TAR QAR FT A5 §
gafd ¥4 w3z agd a9 AT
forast a7 sare A =rfer )

T B AR 7347 & FF FifET A
frrmaft g N I aeman &
¥g %iFs § faad o1 w=ar § o faad
e o # Wifgd Am TRl W
FraferTT F 28 & aror faw a8 o
§ o aoe & ofw @raf gk
Ty WAk & 1w af foad @
g goam AT g1

“Transport bottleneck due to
wagon shortage is the chronic pioblem of
the coal industry. The daily average
wagons allotment to Bihar and West
Bengal coal fields weie as below. . .. At
prerent the minimum demand of wagons
is 7000 per day but only 6100 wagons
are being allotted in May, 1972...."

HTL WY AATAG ¥ wraAfeATT g g
kool CRAR G
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¥ ¥ qu FAzT § & s A
usfaFr ¥ faq w13 § 39§ qvg v
FEAT AT FA AT HAFA FT AT
W@ A IF fgal ®r @ w49

st qee o (o) o SwreE
wargy, Argfan v ¥ faafay § &
fazre &t sfar & mr Aitard fa
AIEA 1 @1 47 YA sgwa gar
agr TL A AT A1A § ag F1E AT A0
a4l & | s ATy 2 Ay &9 WA ¥ fF oA
g7 afeed aex & ¥few #rqa v
gfrcida ol ga | 3 fage ® g
WUE AX FT T AT FY AT AT GA
¥ |t gf 7 019 gTAr segr faa @
w® & o N wwar gf et am
ard® &7 & Fifa A & 1 WEw oA
oA 7 Jre ardt a1 I agy frar
I AT wY X H vy wrAd feAar
g, AT qg AA A W § A% At
qT M AFT AT §, AR g nEAN &
&Y a1 dza wadde &, a7 anp @ ar @
9T A9 g faqgs 1 qAar g & A A
fair f org sigw B AT FT oAE AT
o ot A ¥ o & vAWr v w7
2w A smAmm AT W Oqd FT AR |
( sgaam ) g7 aw @ TR AT A 7
qrc g S Wawr f7 @ St srmard
¥ ot frgam 2 fr oo G 3@ & ¥eET
mEw % gy o wagr § s frm
F7Aar 9123 § 1 APew & e ¥ Siw wgar
g fr o} wrf o Tade radt @ 9wd
a H oA gy A qFAran E | A
faar & ot ¥t sefeqm qay & SAAY
wr Fatfafedam  @ef, war @fwfaes
orh, 58 aff ararar @ & faegw ¢w
s et aff w3 A9 § 5 oag A
s AT Ay § | amd sifeerguw
# oig v faar | g wger ¥ §
oY 9% #gar Y ¥ A et sresy
¥ T Igwt wew fear 8, et aed
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Far fad § t 419 Sawr SERwT aay
T AT A A | A
R a7t F wra oy A 1w 5 e
g9 wTdr &1 dur & W f Wi w9
g wgar wHE A § AR IEs)
wifew & gearA foar | sw FRTSATE W
Tadl AFTAA T § | AT GHRT FIATY
fr arg arel &% FRRAAT I R )
gy 1 frad aft agr & ot 2
fafrezx arga qaard 5 v q@a 3% &
fadr goifraz &1 Afcfedam & am)
#1¢ A% @1 & #g feav 5 gaw Foepra-
forez o fagr, fafaa gsiifrreda fear
afae g wefga v w A
fr &t g9 78 & § ar T 7 -
AT IAT FT HIAAT GAT AT 1T F4Y 41
RAT AR & 7 o FR4AAT wwdf ¥
% & ar gafau 33 @ % ag &ma & wifes
¥ 1 w17 qifes qr? mfar sawraar faar
ot wfgat s w7 @9 7 wlw
garr §, afer sraar @ e § 9%
mfas Fgaq 43 1w {6 s e
FRATT A aa F A R E 7 guw
qrarey % e ¥ AT gferade & foar
ATYF! FTATAT W1fET v fr WA wEew
o # fraan goar &« gar At IAd
Prerar sirqat SIaaT g4t |

A% fagre & wogd & g § ame
T & 1 QAT mrew e ¥ B & wewsel
& e % g Ffer ot Pt & gomd-
A @WEAA AR AN fr Ik AW
g w1 T9F1 @ AT 91 1 AR
wagd #t a1 gAY AT 9%AT 91 | &
378 gy {5 wr gr ® Y F fd oeft
forar & 7w I+ awAray e ag A
a1 aw A v E ¥R
fafre arge & qo T ey g fs od
famrs fagre awdie ¥ o g ¥ ferd
gred A § 7 o fawr X famt &
fs oo & o oft ward fer Y
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* No award, dccree or order of any
court, tribunal . . .”
T AT FRT W TE w7 gwar |
& feafs & woge #gh a@ar ? @
wifea® &o1 41 ag & F[a1 9T &
¥g Gr¥ F AT TAT 747 | ey w
geaar faar & s9gr ¥AwT OIedA
AT AT | 47 YA 7 ferdy g ?
ar wgra # wrey gAY wiefgr & gwa
gE T 1 ¢ ) oA Frar &
“no awaid, dicree or order of any
court, tribunal ot other authority . . .

shall be enforceable against the Cential
Government or the Government com-

pany ;"
wiv w23 2 f5 wfew 8 s
ary & @ e gw dWT WW AW
aw g fr 9z w7 Wiw M 6
I9 99 % 1Y | AfeT Forg gl Anam |
g F aAM e fF Fqw 3 FAT T
grfgdz 6T &1 FAAT F 1 AT FIATEA
fF amad d@y o @ fRaar sTan 399
T far ?

ooy fag # oW & At ¥ faer
g:

¢ within the time as prescribed ™
ax og faet § fr Y Sewew A

wgan g & aw & | sfET EE ¥
waT ¥/4r 7

Have you brought those rules into force ?

aq ¥ &f g faar & ¥
FEWTET |

What are those rules ? Have they been
framed ?

SHRI R. D. BHANDARE (Bombay
Central) : Rules will be framed later an.

oit wwwer T c @ BiE § R e
a%ar qr | FI9ET wgAr A7 & Afed
wiT ez aff § wwar v AW ar
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TG F1 TR AN OFT | 7 AHYy
Ham 7 faar § 5 W@ sT g &
IaFT #79f 97 gre fgar g aew s
Hfrmr g fa
“ The Central Government or the
Government company in which the right,
title and interest in relation to a  coking
coal mine or coke oven plant have vested,

may employ, on mutually acceptable
terms . . "

mfFafad & ? & gaw warer A
AT SrEAT A AT AT g A
T WA g% FA g & A
dmfre 424 sn% ammEdr 1 i
A § WAL AT SGIHRAT ¥ AT TFa@AT
grm

safT &3 gont 7% vRE & G
T AHTHT AT 411 ¥ g4 fa w1 Fey
TG FAT dngan, AF qU I2 AT
ar f5 @t fa7 FET sr A & e
2y wagh ¥ fg1 #Y 775 15 e
gt fear war &1 3% S A s
AT WLZA & 3% wew oL fear mav 2,
g d9 URA §F fa¥ g FT A

ART | TEFT W WET ST
arfed
SHRI K. BALADHAND\YUTHAM

(Coimbatore) : Mr.  Dcputy-Speaker,  Sir,
however belaied, on behalf of the Communist
Group, I welcome this Bill of nationalising
the coking oal mines. But, I fail to sce the
criterion in  ¢xcluding other mines and taking
only un a partial take-over the coking coal
mines. .\s Minister of Steel and Mines, perhaps
he was applying his mind only to stecl and the
need for cuking coal, as Minister of Mines also,
must have occurred to him and he must give
equal impartance to coal. 1t should be for all
coal, not only rukmg coal. He is also Minis-
ter of mines ; he should take care of all the
other mines also. Even the West Bengal
Assembly has passed a resolution. All of us
agreed that mines have been managed very
badly ; in the words of Mr. Malaviya, they
were slaughtered and massacied and all that.
You have to consider the necd for fuel in the
country. Even the Fuel Commission have said
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this, They have recommended only recently
that the country needs 165 million tonnes of
fuel, Therefore, I think this partial takcover
is not justified. Even now it is not too late.
You can consider the nationalisation of the
entire coal mines.

We join hands with all those previous
speakers who have made an issue of compen-
sation ; the amendment of the Constitution
would be justified in this casc. What all they
bave done was slaughtering of the mines. All
that the minc-owners were doing was ruining
of the mines. Why you want to raward those
people who have been ruining the mines,
slaughtering the mines ? Compensation in this
case is not only unjustified, but it is criminal
because by this action the people who did
ruin the mines and the country’s natural
resources are sought to be rewarded. Even
now there arc reports of fires in mines in
Jharia coal hields. These fires are happening
due to the mismanagement and due to the un-
scientific way of dealing with the mines, We
know what havoc fires bave done. We know
what great loss we arc going to sustain by
way of loss of natural resources like coal.
Therefore, Sir, there is no justification to pay
them compensation.

We thought that when they were taking
over this coking coal mines, they would not
only take over the mincs and the machinery
but that they will take over the entire workers.
The consideration shown to the mineowners,
we find, has not been shown to the workers,
I was pleased when 1 heard Mr. Mohan
Kumaramangalam waxing cloquent last time
about how the owners were obstructing the
take-over. Ilc mentioned that by the way
the workers have welcomed this nationalisation
and take over, he was hopeful of overcoming
the resistance of the owners. Now he should
be fair to the workers, because, with their
cooperation alone can hc make a success of
nationalised coal-mines,

Here is a case of not recognising the
rights of the workers with regard to their
arrears and all those things, whereas, they go
to pay compensation to the owners,

Have the mincowners ever issued any ba-
lance-sheets 7 Have they at any time brought
out any balancoshect about their com-
pany affairs ? No. When there is no such
balance-stheet, the Government may rightly
say that there will be no compensation, On
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what basis do you pay compemation? If
there is no balance-sheet then it means that
no compensation should be paid. That must
be the answer, But what we find is that even
though therc is no balance-sheet still they will
pay compensation. But when it comes to
workers, we find that theic are arrears to be
paid to them, and there arc records to the
effect that the workers have nor been paid
and there are records in all these cases, and
the Regional Labour Commissioner has got
them, and the unions also have been raising
it evuy time, and these arrears run to
crores of rupees, The whole question is
what is guing to be done wih regard
to these arrcars. 1 submit that the workers
should be cnabled to make an application
to the payment commissioners and the
artears must  be paid to them. IF compensa-
tion is to be paid, I say that Jet it be paid to
the workers who are going to continue to run
the mines, in the foimn of payment of arrears
due to them. I would like to know whether
Government will take the responsibility of
paying them the arrcars, I submit that sume
provision must be made in this Bill for pay-
ment of atrcars to the workers,

Even High Court judgments have been
given, giving priority t» wages, bonus, provie
dent funds and other arreais to be paid to the
workers, In these circmmstances, 1 feel very
strongly that some provision must be made in
this Bill to gurantec payment to the workers,
and Government should take the responsibility
and sce that compensation is not paid to the
owners unless theye arrears are cleared and
only the balance that is l¢ft over shall be paid
to the ownen.

Fven after the taking over of these mines
1 am very sunty to say that Government have
not improved the condition of labour, The
contract labour against which everybody has
spoken still continucs even in the Government
managed mines.

With regard to sending a team to Poland,
we welcome this team going to Poland to
learn the work of reconstructing and restruce
turing the mines, but it is necessary that the
Directar-General of Mines Safety should also
be sent.

‘Whenever any measure for nationalisation
is brought forward, I would recommend that
Government should take care to see that the
management of these mines is not left only to
the custodians or to Government by remote
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control but it should be done by participation
of labour in managrment, which has been the
slogan of the Government in the recent past.
In fact, even the Public Undertakings Commi-
ttee of Parliament has recommended that a
statutory committee should be formed of elec.
ted workers who will participate in manage-
ment and in decision-making. This Bill will
be a very progressive Bill and will be a model
for other Bills on nationalisation ouly if it
includes a provision for the participation of
workers in management. A statutory provision
should be made in this Bill wheteby the
workers will be able to run these nationalived
mines or other uativnalised pubhic undei-
takings in a demociatic way, so that there
will be demociacy, there will be elliciency and
there will be good results. I appeal, therefore,
to the hon, Minister even at this late stage to
include this provision for a statutorily elected
commuttec of workers for participation in the
management of these mines.

ot ot feg WO ( orwEgT )
e ® agw FoAarEawa faw oy
A/T AT B TWEC A &T F@IF )
| ¥ T F§ yEAg  gIed) ¥ g &t
nid £g & & 1 TR QA A qww
T awwar g | wfFa 4% g 9 gE
g afs & sod s vRAT WEAT
AN gufie v § e fufree @ige 99
9T oI N HIT IAFT AT FE ¥
wiferw #Er )

gzt a@ @t 9z & Br  TeRifead St
A E AN wfAfEFTT w7 ¥ 9
argtr gofifas &Y gt afgd ) saw
sifer F9 wEFw 1 ATET | OF
qFTEET W X AqET qwC A fasr &
AT que {5 arg #1F19 FA ST
A gz wavwg § ) 7€ ofsws swdfe
% ot gan &1

ara § arq N AFS T § IR
1T Fgr &, o fagry § wwgw g v
fargre ¥ i ) qgd A0 et nfed
HYC are Wvww At wrfawrEe Sraw
7 fodr oY fFT amawy amgT & €N A
wrat wifgy

B Ay Aot wgr T
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N T ot o A
arir &1 3 fared & ) feT 918 %g
arfer & fod gt a1 A q¥T TA F
faw g1, feadiza AT anfed
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[t =t forg relt]
#frr w faggr w7 for arm, @
TR T A1 &7 T FSaAT |

AT A A X o ¥ fg Mg
Toraw Agr g wifgw, it wrfaT
o e ¥ ar w FE frem & wEA
AT E | v F feqEdz &1 GgAT
& 9#%T ZAr |rfge )

frgyr fadi @ wrewmw yod o
& s oft W€ iy ofsas dwer W A
T @, avqar A A SHF ATERAH
AT AR &) AT AFEUA T & fAg
fasgre g 9rd, 9aF faArs vama
A1 Fifgu—ar AT IAHr Fer FAT AOCEW
T ar gad gafem  wvdardr T
g |

A AW A AET @ TS 8, 99
F1 W Y § I F wAv wnfge, anfe
9 ¥ o 7% frew 7 arurd 1T FvEA
qfrgé€d, ¥ @ 4 v At aaEEe H
& gl avg 7 99 a9

% ew faw w1 M@ AT g AT
T qNE rIar g |

SHRI N. SREEKANTAN NAIR (Quilon):
1 am really pained and startled by the revela-
tions made both on the floor of the House
and in the various clauses of the Bill. I
expected that with their background, Shti
Mohan Kumaramangalam and Shri Shahna-
waz Khan would approach this question in a
slightly differcat manner, IT at least the major
chunk of the compensation had been kept
pending to be paid at a future date after
setiling the claims of the workers, that would
have been somecthing. I do admit there are
certain provisions which enable workers to put
in claims which they are expected to prove
before comprtent authotity in a responsible

manner. But what about awards ? They say
they have nothing to do with them.

We know that workers’ claims, especially
in coal mines, have been denied and thcy
have been deprived of their rights. There
will be many cases pending belore tribunals
which may be decided after periods of 8-9
years and then they may go to the Supreme
Court for final decision.
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Therefore, such provisions as have been
madc here are unhcalthy, The decision to pay
compensation in cash and also interest thereof
is also not somcthing which was expected,

Then, clause 9 (1) and (2) (a), (b) and (c)
deals with the Gentral Government not being
liable for prior liabilitics. They are not
enforceable. “Then there is clause 17 (2),
under which the claims under the Industrial
Disputes Act are not enforceable. Then there
is clause 17 (5) ; the claim cannot be enforced
against the Government. Clause 19 deals
with superannuation, welfare and other funds.
They are to be distributed to the workers by
the employer, so that the Government may
not have any 1esponsibility  for themn. There
are funds. ‘They are available with the emp-
loyers. Those funds are to be  distributed to
the employres, but the Government are not
taking up the 1esponsibility for  continuing
therm, That is very unfair, 1 do concede that
all the coalwwners do not follow the same
pattern. Some may have a welfare fund, and
those workers under them will get it. You
try to bring uniform measures of welfare for
all the wotkers but do nat compel the owners
to disburse the fund ; by so duing, you wash
your hands ol your 1esponsibility to comtinue
them in the future,

It alsu goes counter to clause 17 (1),
because it is a question of laying down the
same conditions of service, If you lay downm
the same seivice conditions and if a colliery
worker has o welfare fund, that has to be
continued. As a4 top-lawyer you know that
you cannot deny them that beuefit. So, you
have to carry on the work of contributing  to
the welfare fund. Why do you want the
cmployer lo disburse it now, so that the
workers may not count ou it as a protection
for the future ?

Many arguments have been brought to
your notice. There is clause 24 ; and there s
clause 23 (a), (b), (c) and (d) which deal
with the claims to be made. The workens'
dues are all clubbed together, along with the
dues to Government and other authorities. Is
it fair that the workers’ ducs should be
clubbed along with those of the Government
and other creditors and be divided on 3 pro-
rate basis on the basis of the asets of the
concern P The workers’ dues should be given
priority ; they must have been the first charge
on any colopensation that is paid to the
owners, but I do not know how a man like
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Shri Mohan Kumaramangalam could suggest
such a thing, It is very unfair.

Then there is the penal clause ; clause 30;
and also clause 31 which deals with offences
by companies. Che penal clause has no mean-
ing. We know that whatever they could
remove has bren removed, and to say that
they will be forced to disclose the whereabouts
is a humbug. We would not be able to get
anything back. As has been pointed out, the
mines have been desiroyed and devastated,
and so, the question of compensating them
should have bcen gond into with much more
thought and care,

Finally, I cuome to the question of the
number of employecs and the profits that
these companies have made. The hon, Shri
Shahnawas Khan was saying that thene  wer
75,000 workers miginally and most of them
were umir  conttact O working  class
strength 8 now 1,530,000, It may be that
many of the mincs were not working properly,
but thrn, how would the numnber all of a
sudden, shoot up, fiom 75,000 te 1,10,000.
Have they made a proper study of the wholc
thing ? Reciwtment has been  gmng on.
Thete i9 a saying in my language to the
effect that there ate ample trees in the forest
and amople clephants in the  tomphs, and so
cut # number of tiers and let the elephants
pull them with the rope, and you do  not pay
anything ! If that is the attitude, 1 am  aliad
we a1 onue agaun comnutting a  unslahe in
the nationalised sector.

‘The point that mines have not been work-
ing on a profil has already betn made ¢lear,
If that is 50, what steps do the (fovernment
intend to take, in oder tv make them a
profitable concern ? As long as they have not
been able to work with a profit, T cannot join
my voice to those who said that the other
coalmines should abo be nnmediately taken
over. When you cannot  run  the coking cual
mines at least on a profitable basis, when you
cannot produce what is reguired urgently for
our steel mills aud when you cannot run them
properly, how can you run these multitudi-
nous coalmines in this country especially when
these mines have been devastated P 'Thev have
been running very badly and miseiably and
you would not find much coal anywhere,
Taking over more coalmines is not so impor-
tant a» making the nationalised mines run
properly, I would finally request him not to
depead upon the majority of the House, just
to get the legislation passed as it is. I am
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afraid he himself has not perhaps studied the
Bill properly. Otherwise, many of these
asprcts would have come to his mind also.
Because of shortage of time, I could not send
my proposals in the form of amendments
but I have explained them and I do submat
that the Government must go into them
thoroughly and if amendments are necded, he
must bring forward amendments to the concer-
ned clauses fiom the (Guvernment side, rather
than get it passed as it is wing the power of
the steameroller.

=t s faw (AEE) © SaTeRw
qERT, & 37 A« v wda Fww g
faame ¥ 7= ag @ Max NfFT AT
mE (e sifawa) qw 1971 &
LT GAT 4T IF a4k AT X ZAFT AAGT
frar ar1 o7% a7 8 wEW sm Q)
T HT A 43 FTAAEATT F1 faw
qTAT § 1 AY FET F ATE A gHAT §HYA
TTAT g, I WA A A W TG
[T ot AT S g, G
#edt fafzfrow v w0 ¥, fadsT ¥ =0
¥, FaT JWIGT F ST J ATATIAT
a8 | o7 AT W wr wEeasaAr
& fr wf e A w1 Srevw &g, =rieT
&Y, frodiw ), 9w 7§ 3 NewT
FTE § HgaT @ a47 A 73T gy A
faagm & & atr ot & Ao frasw
g1z pefe & & g7 AAT AmgAT
15.05 hre

[Strr K. N. Trwars in the Chawr]

RET AF GITHAA FT gAA & AT
¥ 3y § v A R e dvewwa § @
qafy g€ & | wrwew A & i AT
ag & og7 e g B . Sifer A
fafide & www aga &t WA
fe WY 3y Tfgn fF 3 wrawEy & A9
¥ R gu sERwA ®Y QA w9
F | ¥F AT Fag O qiferw -
g 9 gEEvT & fog gam SawT W
sz foores faeam, gt a1 & aa
T § | ¥feT o wa & wgw TEE
saer e A § 5 AmaTdwT & A
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ft &5 dgrargdae gar o gt o -
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Y, 7z ®fer Fw 51 N faw @R
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[ frr wfesr)
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Lo i

SHRI CHAPALENDU BHATTAGHARY-

YTA (Giridih): Mr, Chairman, Sir, at long last
probably & fortysyear old recommendation is
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taking shape through this Bill under the able
guidance of the steel and mines Minister.
But wc have to wait these forty years since
the first Coal Mining Comumittee in the year
1937 recommended the nationalisation of
these coal mines, and the coal industry had
to ttead a gory past of accidents. The reports
of enquiry committees of Murulidih, China-
kuis and Dhori speak out volumes of these
black damp, fire damp and gssacie of men
and the cost we had to pay in the forin of a
river of blood and suffering until we reached
the present stage when they arc being taken
ovet in the public sector,

Sir, I suppose you know the ethos of the
coal mimng industry. 1 1emember as il it
were yesterday becawse I startd my life
i trade union movement in coal mines. The
ethos were that if you pay the workers nore,
they will go home ; if vou educate them, they
will refuse to cut coal, and if you put them
in good houses, there will bhe unrest. That
was the cthns, the paychology of the employ-
ers which at that time was shared by the
powers that he, or rather the powers that were,
The history of coal mining industry has been
a black history, a period of history where
men were exploited, wheie womenhood were
dishonoured and gitlhood nipped in  the
bud.

MR. CHAIRMAN : Let him better
speak on the Bill before the House,

SHRI CHAPALENDU BHATTACHA-
RYYIA ¢ Sir, we are cndowed with memory
and we cannot forget them.

The first benefit of this take over would
be the removal of the 32 so-called “Bappas™
in the (oal mine area. Every mine which
produced 5,000 tons of coal a month had te
spend about Ru. 5,000 on these “‘Bappas' ax
kick black moncy, That overhead of corrup-
tion has been smashed by this Bill,

Secondly, at long lust we would be trying
to save this coking coal. 1 do not know for
how long our reserves of coking coal will last,
In fact, we should have taken steps to take
over blendable coal also, leaving out only
non coaking and/or non-gradable coal. If we
take into account the coking coal and blend-
able coal, it will bardly last 40 years for our
steel making unless we take 1o pome new pro-
cesses, Perhaps, the coal dust injection pro-
cess may help ws to cut down the comsumption
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of coking coal for stecl making. The estimates
of these coal reserves vary from 15 yeans to
40 ycars—that i» the doomsday—so far as our
steel-making industry is concerned. Unless
our geological survey operations cxposc new
reserves of metallurgical coul seams, it is right
and proper that re-structuring of the entirc
coal mining area should be given to compe-
tent hands. The polish technology in coal
mining is second to none today in the world.
It is right and proper that they have been
asked to make a survey. The Indian mining
enginecrs should be associated and overall
plans of development should take place.

1 would certainly give a warning here.
We have got the experience of N. C. D.
before us. We are already heavily-loaded in
Bharat Coking Coal Corporation.  The  fall-
back wages bill has sharply gone up. There-
fore, we must fix a break-even point for the
coal production from 214 coking coal mines
that we have taben over. Till that bicak-even
point is reached, we must put our foot down
against large-scale  construction of buildings
and airconditioned ofhices so that there is a
glitttering sector for the top officialdom and
there 13 slow-irwdging to and fro in the coals
ficld by the daily and monthly paid lower
cadre of employces, We would have to infuse
a sense of participation. Ilere is one thing
that has to be borne in mund and taken into
consideiation. All should work as a team and
shate the dithculties and  tribulations in  the
coal-ficlds.

Then, small thermal captive power plants
arc a must in the coal-fields. I have alreacy
suggested and 1 suggest again, please don't
wait for the State Electricity Boards ;3 don't
wail for the Ministry of Irrigation and Power.
You go-ahead, on priority basis, with your
hall a dozen captive power plants dispersed
over the coal-ficlds. If you want to save the
deeper coal-mine workera and workings, if you
want to cut down the inherent danger to
workers and workings, theie is no  other way
out,

The taking over of coking coal mincs has
raised great expectations. These expectations
have been partly belied by the quantum of
compensation of Rs, 17 crores that is to be
paid. I have added up these amounts and I
find that about 34 collicrics are given the
quantum of compensation of the order of Rs.
4.5 crorea. 1 would suggcst that at mm
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savings certificates, not in the form of cash
compensation. If the Bihar Government could
pay for the abolition of zamindari in the form
of H) year bonds, why not pay them in the
form of 7-year National savings certificates as
payment of compensation for the taking over
of cuking coal mines ?

Befoie I conclude, I mustsay, I entirely
agree that the workers interests should be
protected. It should be a charge on the
Central Government. You cannot throw the
warkers 1o the meicy of the employces. You
cannot say, “You go and chase the employers
to get your dues from them.” It is precisely
here that the workers have failed to realise
their dues from cemployers.  Where they bave
failed, let the Governmemt  prevail  and
take necessary steps to enswie that they are
paid their dues,

SHRI P. M. MEIMA (DBhavnagar): 1
welcome the Coking Cloal Mines (Nationalisa-
tion) Bill, 1972, 'The Government has fulfilled
4 long-felt need. But, at the same time, I
strongly object to, and opposc, the  provisions
made under Chapters II1 and V.

There is a provision for payment of com-
peosation to the owners of the inines and to
the owners of the coke-oven plants. I think
they would have taken out by wav of return
all thes: years inuch more than the capital
employed by them in thise. Theicfore, there
is abmolutely no necessity to provide compen-
sation to these owners, When (Governument
decide to pav such huge amounts tu owners,
naturally it will he a wrong wstart or a
bacl start for such public undertakings.

My sccond obyection is to the anti-labour
attitude reflected in this picve of legislation.
It is always found that this Goreinment speak
ton much about the workers, the working
class, the down tredden and  the backward
classes, but when the time comes to protect
them they have always failed, and  this could
be observed from this Bill also. They have
shirked the responsibility to protect the due
interests of the workers. It is said that the
workers who want to claim their dues should
claim those dues from the origmal owners.
This is a very strange way of treating the
working class. Government should have come
out with the specific provision that if any
worker had any claim they would entertain
that claim and they would realisc it
from the owner. There 1 no sense in

per cenl of this tum  of
should be paid in thcformol‘?ymNuml

ki a pouor worker tv gu to the
owner for his legitimate dues. I was happy
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when I learnt through the press that Shri
Mohan Kumaramangalam had stated that the
workers or the labourcrs were not responsible
for the inefficient working of these mines.
But he has failed to protect the workers.
I conclude with the 1equest and appeal to
8hri Mohan Kumaramangalam that he should
reconsider this aspect of the Bill and should
protect the workers as he is supposed to
do that.

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARAMAN-
GALAM) : Mr. Chairman, Sir, I should first
thank all the hon. members who have taken zo
much intercst in this Bill and spoken onit. By
and large, theman criticisms of different provi-
sions in the Bill have been coneentrated on the
provisions for compensation and alsn the posi-
tion in reclation to the rights and liabilitics of
different sections including the workers. So
I think perhaps it would be useful if I put
before the hon. Members the approach that
is made by the Government in framing thesc
various clauscs in the Bill.

Under the Constitution, even after the
amendment of Art. 31, we are sull under a
duly to pay an amouut when we acquire any
property. No longer is the position that we
have to pay an amount that is equivalent to
what may be called the market value of the
pruperty but the payment of an amount or
specifying the principles on the basis of which
the amount can be determined remains stll
part of Art. 31 (2). What we have done here
in this case is to determine by appointing
competent persons who could evaluate the value
of the asmcts of these different 214 coal mines,
evaluation of the assets and then fixing an
amount which, in the light of the past working
of all these mines and the lack of responsc
which is shown by the owners in working
these mines, is an amount that would be rea-
sonable under these conditions, It is this
amount to which is added the actual cost of
the stores which were available as well as
the stocks of coal which can be sold and from
which the amount can be recovered. That is
totalled up and put in the Schedule to this
Bill. We bave not taken into consideration
the liabilities at all, That has been done on
previous occasions when nationalisation has
taken place but, advisedly, we did not do it on
this occasion because we just were not sure
what were the Liabilities of these 214 different
companies—partnerthips, individual proprie-

tors and s0 on.
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As onc of the hon. Members speaking in
the discussion obscrved, coal is a very dirty
business and it is a dirty business not only in
our country but internationally recognised as
probably the dirtiest of all businesses. Both
physically and otherwise also, it is therefore
not postible to place any reliance on the
accounts that were available in the case of
many of these 214 mine owners. Therefore,
what is being done is that while what may be
called the amnunt may be determined, we are
not paying the amount immediately to the
owner of the mine who may be a company
or a partnership or an indwidual We are
depositing that amount before the Commis-
sioner for Payments beforc whom all those
who have got any claims against the mine
owner will file their claims. 1'h» Cotminissioner
for Payments will then adjudicate upon what
is to be paid to these different coal mines.

15 42 hrs.

[Mz. Derury-Scraken in the Chair]

Thit is broadly the scheme which has been
incorporated in this Bill. The hon. Members
would appreciate that the entire matter is not
fice fiom legal complications. Tt was my
earnest desire, when we took over the manage-
ment of the coking coal mincs last year, to be
able to bring this Bill for complete nationa-
lisation takc-over within thiee to four months,
that is to say, sometime around April or May.
But, unfortunately, the process of evaluating
the value of the assets of all these 214 mines
has been so time-Consuming that even to bring
it in this session of Parliament has required
an enormous ecffort on the part of the officers
who were requested to make the ecvaluation
of all the assets of these mines. The diffculty,
bon. Members would appreciate, is that it is
difficult to evaluate what exactly is the worth
of a particular asset ; because il it has been
well maintained, it deserves a little more and
if it has been badly maintained, it deserves
a little lcss though the assct has been bought
by different owners at approximately the same
time and our cffort is to be as fair and just
as is possible to all these 214 owners and
that really has taken us so much time.

Sir, what I would like hon. Members to
appreciate is that while we have all this effort
to be as fair as poasible, we have also tried
1o see that all the liabilities for which these

persons are responsible are first of all met
before they, as it were, walk over with the
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compensation or the amount placed to their
eredit with the Commissioner of Payments.

Many of the hon. Members have bten
quite strong and vigorous, and understandably
80, in criticising the fact that full priority has
not been given to payments due to the workers.
1 would like the House to appreciate the posi-
tion taken by the Government. When the
mines were taken over, there were, really
speaking, different kinds of liabilities, so far
as the previous owners were concerned.

The first is what may be called the secured
debts. That is to say, under the law of the
country,—which continues to be the law of the
couniry—a person who has advanced money
to the mincowners un the understanding that
he will have the first charge over all other
debts, is protected. We thought that it would
not be correct to take away their money from
them because they are not responsible really
for whatever misdeeds may have been done
by the owners; they are persons advancing
money in the otdinary course of business.
Therefore it is that we did not think it proper
to put aside the law of the country as
it stands today, changing thc position from
his being a secured creditor on the date of
the takc-over to his becoming an unsccured
creditor or the person at the end of the queue.
Itis only these secured creditors who have
srcured debts in terms of the laws of the
country, in terms of the Trausfer of Property
Act, a8 it stands today, who still stand in front.
They have not been given any big advantage.
All that is done is this. Whatever the law had
promised to them, whatever they were entitled
to, prior to the take-over of October, 1971,
they would be entitled to. What we have
done to the workers in contrast ? Please see
Section 28, which has been quite strongly criti-
cised by hon. Members. When the take over
took place in October, 1971, they were in a po-
sition of bring as good or as bad as any unse-
cured creditor, or except tn the extent that ane
month’s wages have priority over other debts.
So far as all other claims of the workers are
concerned they would be treated as claims
of anybody else who have claims on the owner
and what Section 23 (a) does is togive them,
as it were, the next position in the queur
immediately afier the secured creditor,

Take the amount deposited with the Com-
missioner of Payments. The first set of persons
having claims on that amount will be persons
who have advanced money on the basis that
they will have the first charge on the property
of the previous owner. The stcond set of
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persons are those mentioned in clauses (a)
to (e) of Section 23. I do not know whether
hon, Members ohject to the fact that dues to
the Statc Governments rank in the same posie
tion as payments duc to the workers. We
thought this should be so, in the interest of
Gentre-State relations.

SHRI N. SREEKANTAN NAIR : That
is unfair. To rank Government’s dues with
wurkers' dues is unfair,

SHRI 8. MOHAN KUMARAMANGA-
LAM : In theinterest of Cente-State relations
about which heis, I am sure, aware, we
thought it would he betrer that we should
prutect what is abo duc tu the Government
representing you, me  and cverybody else.
After all, what is that money? That is the
money of the people asa whole, It is not
money belonging to any particular individual.
It is right that when we think in  terms of
priority, ceitainly, workers should be entitled
to whatever 1s their due under  the law, We
have given sumcthing more than what they
are entitled to ultimately. To go against the
existing law aud put aside the contractual
agreement, in respect of individuals, who
themselves have uot been in any way responsi-
ble, as it were, for the misdeeds in  the coal-
mining arca, would be, I think, against the
ordinary principles of justice, us we, ina
civilised country, understand them. Are we
to put the workers higher up, and conside-
rably higher up, than all othern who might
have lent money in the ordinary way to the
employer, to the owner ?

But we put him in the queue immediately
after those who have got the right of priority
under the law as it still cxists inside our coun-
try.

SHRI P. M. MEHT.\ : But he has made
the dues to the creditors the first charge rather
than those due to the workers or laboures.

SHRI 8. MOHAN KUMARAMANGA-
LAM : [ am afraid that he has not followed
what I bave said. Possibly if he had read
the Bill and the Act a little earlicr, he could
have followed it. But I cannot be responsible
for that. So far ay the Bill is concerned it is
very clear. It is the sccured ereditor—I hope
the hon, Member appreciates who a secured
creditor is, because I am not  here to give a
lecture on law and say who a sccured creditor
is—who alone is put in front by virtue of the
ordinary law of transfer of property. Unless
we take that right away from him, which he
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already had on the day of take-over, we
cannot take away his first priority. Whatever
right he had on the day of take-over is all
that is preserved. He is mot given any new
right. But so far as the worker is concerned,
who could have stood along with all other
ordinary creditors, he is put in front of all
other ordinary creditors. This is the scheme,
and I think that it is quite understandable.
What 1 would like Shri P. M. Mehta to
understand is that il 13 not as il compensation
is going to be just paid out to the owner and
the workers will have to go tunning after the
owners all the time. That scems to be his
impression. That is not at all the casc. What
the worker has to do—and I am sure the uni-
ons will do it on his behalf, because we have
got very strong and active unions in this arca-
is to file whatever claims he has got against
the employer, the previous onwer, before the
Commussioner of Payments, and the Commis-
sioner of Payments then, in accordance with
the priority that is laid down in terms of the
Act and then ultimately in the rules, will pass
orders firt of all honouring whatever the
secuiedd creditor has against the owner, and
secondly meeting all the workers' dues aund
also the royalty of the State Governments,
and finally dealing with all the ordinary cre-
ditors, When all that has been paid out,
whatever ia Jeft of compensation o1 the amount,
whatever is left at the end of all that will
alone then be taken away by the owner. So,
we have tried to do it, therefore, in such a
way that not a single paisa....

SHRI N SREEKANTAN NAIR : May
Iask one question of the hon. Minister ?
Suppose the workers have any case before a
labour tribunal or have filed any claim, As
per their claims statement the workers must
get so much, and until that amount is paid to
them, no money should be paid to the owners;
till a final decision 18 arrived at, will the hon.
Minister be in a position to withhold the
amount as per this Bill ?

SHRI 5. MOHAN KUMARAMANGA-
LAM : To sce that the money is paid ?

SHRT N. SREEKANTAN NAIR : To see
that the money is withheld ?

SHRI 8. MOHAN KUMARAMANGA-
LAM : The money that is deposited with the
Commimioner of Payments will not be paid
out to the owner—1 am again using the word
‘owner® ; it may be companies, private pro-
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prietors or partncrships—uniil all these claims
are scttled. That is the scheme. ,

SHR1 N. SREEKANTAN NAIR : My
point was this. Suppose, I have filed a case
before a labour tribunal claiming Rs, 10 lakhs
from the employers ? Will that amount be
withheld until a dccision is arrived at ?

SHRI 8. MOHAN KUMARAMANGA-
LAM : That is a different matter, If he has
already got an award from a labour tribunal
which is enforceable against the present owner
or the previous owner, yes, he can file his
claim before the GCummissioner of Payments.
But if he has got something in the future in
mind, then I am sorry that it canuot cover
that, because already more than nince months
have passed since the take-over, and all these
claimy could only relate to the period prior
to Qctolwr, 1971; in respect of everything
that comes after October, 1971, the present
management will Dbe reqonsible. But so far
as everything that happened  before October,
1971 is concerned, well, I hope that all these
claims would have been scttled by that time,
but we cannot leave everything out uncertain
to cover what may happen next year or the
year after that in respect of the workers’
claims that may have come into existence
but wete never enforced in the past. This is
the position so far as the compensation part
18 concerned, This covers the points made by
hon. Menibers on clauses 17, 18, 19 and 23.

SHRI SOMNATH CHATTERJEE : May
I seck a clarification ? The hon. Minister has
just now sad that any claim arising between
the date of take-over and the date of vesting
of the undertaking in the Guvernment would
be covered, but that js not the position under
clause 9.

SHRI S. MOHAN KUMARAMANGA-

LAM : T was talking of the period prior to
the take-over.

SHRI SOMNATH CHATTERJEE : What
about the period between the take-over and
the vesting of the responsibility in thr Govern-
ment ? The workers will have to run after
the owners in respect of their claims during
this period ? That is the scheme here, ,

SHRI 5. MOHAN KUMARAMANGA-
LAM : If there are any ducs, obviowly those
who are in charge of the management of that
period will be liable, but that is 3 different
thing, and (hat has nothing to do with the
owner. So far as the owner is concerned, he
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will be responsible for all the liabilities which
have arisen in the course of his ownership of
the particular mine, They will be dealt with
the terms of priority as laid down in clauses
17, 18, 19 and 23, So far as provident fund
is concerned, it is clause 18; clause 19 is
about superannuation. So far as non-payment
is concerned, that comes, whether as usual,
under clause 23.

SHRI N. SREEKANTAN NAIR: In
17(1), you say that service conditions will be
protected. But under 19, the employer can
simply disburse those amounts Why do they
not hand it over to you ?

SHRI 5. MOIIAN KUMARAMANGA-
LAM : He should appreciate that in regard
to what has happencd in the past, the Govern-
ment is not going to put its hand into uy
pocket which 18 the pocket of the general
trcasury. What we ave doing is that everything
that is duc to the wotker to the extent that
money is available in the hands of the owner,
on the basic of whattver is to be paid w him,
will bie paid to the worker first so far as lis
dues ate met before it is paid to the employer
1 think that is quite sensible

SHRI R. N. SHARMA : He has said that
preferend ¢ would be given to tribunal’s award.
Under sec. 317 of the Companies Act, retren-
chment compensation and lay-off compensa-
tion is a first charge along with the secured
charge. So why not place all these charges al-
30 ulong with these charges and keep them as
secured chargrs?

"SHRI S. MOHAN KUMARAMANGA-
LAM : 1 do not think they are going to be
any woisc of so far as that is concerned be-
cause there is ¢l. 23 which is a charge imme-
diately after the secured charge. I do not
think we should bring into the picture any
other.

So far as clause 17 is concerned, [ would
like hon. members to appreciate that these
powers are powers which have been taken
virtually under every nationalisation Act.
Government have taken all these powers to see
that if there are any anomalies, they should
be dealt with properly. Buy to my knowledge,
these powers have never been used—on a pre-
vious occasion also I referred to this ques-
tion when it came up in the House—to
the detriment of workers. Take for ins-
tance, what happend when the LIC was,
broyght into existence. At every stage when
anything has been nationalised, we take these
powers, bust they have never been utilised to
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the detriment of the workers ; they have always
been used for the benefit of the workers. That
is first thing,

So far as sub-clause (2) is concerned, that
is 1eally in relation to non-workmen, that is to
say, officers. I think it was Shri Chatterjce
who said that we have virtually thrown them
to the wolves—he did not say so in so many
words ; let me be mild, but that was the pur-
port of his observation. I do not think we
have done anything to harm their interest,
But our difficulty is this. I do not know how
much personal knowledge he has about those
working in the Jharia district But there have
been a few cases, possibly 50 or so—I cannut
give the exact number—who have been paid
very high salaries, Rs, 5000, Rs. 6,000 Rs.
8,000 and Rs. 10,000 with a lot of privileges,
attendant benefits and %0 un  These are the
gentlemen whom  we would like to be able to
deal with fairly and honestly I think he
would also agiee that they should be dealt
like that.

SHRI SOMNATH CHATLIERJEE :
That is with regard to the onerous clause in
the contract of service. They will be governed
by that.

SHRI S. MOHAN KUMARAMANGA-
LAM : If there are cases like that, 1 am
sure hon. members will bring them up inside
and ontside thus House and they will be dealt
with.

Rut the whole obyect of this is to give us
enough freedom to be able to rearganise these
214 mines, to put persons  who are properly
paid in proper placcs, and where they are
not properly paid—in fact. they are over-
properly paid—to be able to reduce them to
the proper level, If 4 prison is not properly
qualified, who is to say whether it is vnerous
or not ? We are not going to lsse ourselves
in a controversy over this in dcciding whether
it is not unerous or it is onerous. Why not
have a little confidence in us 7 Why dues he
think that we are going to mushehave in these
mattcrs 7 Why be so sensitsve on this score ?
Have we misbrhaved 1n the past when such
powers were taken by us in other cases 7 In
the past we have taken very wide powers of
this character and we have not misbchaved.
To this day, cven today, I would only request
hon. Members ta say if they have ever come
acrost an instance where the Government
has actually misbehaved and misued the po-
wer in its hands.

Hon. Members also made some criticisme
snd 1 can appreciate it—ofl the fact that
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production has not come up very much or is
more or less the same o1 a little less than it
was before, One of the principal reasons for
this has been the fact that we have been
suffering from a shortage of railway wagons.
I can show to the hon. Members the figures,
but T have not got them now, because I did
not know that those points would be raised in
this manner. The coal stocks which we have
at the pithcads in the difierent mines are
virtually th same ; the stock is not less than
what it was at the time of nanonalisation, 1
think that is the best proof which will show
that it is not production that has come down,
but that production has been going up at a
reasonable level, but to make 1 much higher
than that would not in any way advance the
interest of the coking coal mines but merely
add to the amount of cual that would be piled
up in the pitheads,

Hon, Members also made some quite
vigorous criticum of what they seem to fecl
is the ignoring of the interest of the workers,
My friend Mr. Baladhandayutham was parti-
cularly cloguent, and Mr. Chitibabu seems to
feel that I am only anxious about the workers
of Tamil Nadu and have forgotten the woi-
kers in Bihar. [ do not blame him because
he does not very much know about what 15
happening to the workers in Bihar. But I
will rducate him and say that while I am
well attuned to the interest of the workers in
Tamil Nadu, I am as much interested in the
workers of Bihar, Now, in relation to the
workers in  Bihar, a number of problems are
facing us. The first i, you will be interested
to know, that when we ook over the
management, we had about 70,000 employees
on the rolls of the coking mines, but on the
Ist of April, 1972, the total number rose to
1,28,400, That is to say, 58,400 rxtia emplo-
yees have heen taken in. How docs thus
happen ? It happened firstly because a large
number of contract workers, who were not on
contract, went into the category of regular
workers. Secondly, the employers very ofien
used to get a large percentage of the total
number of workers working on a casual basis,
and 0, you had a duplication of workers :
that is, a larger number of workers working
casually than were actually needed in the
mine iteelf. It is extiemely difficult for us to
scparate them and decide who are the sheep
and who are the goats ; who are the casual
workers who should be taken, and who are
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not casual workers who should not be taken,
The result has been that we have undoubtedly
got surplus of workers today in the Bharat
Coking Coal, and we have got—that is equ-
ally unfortunate perhaps—a number of wor-
kers who have come on the rolls who possibly
did not have very much right to come in,

It became extremely difficult to scparate
them, particularly in these days of unemploy-
ment when, under the Wage Boards, every
worker fecls that he has real parity with
others and he is really assured of wages, pro-
videsd he dors his work honestly and properly.
Not only have we taken all the workers, but
we have also secn that the wage Board level
of wages and all other benefits have been
given to all those 1,28,000 workers, I would
say-—it 18 a very rough estimate—that the
Wage Board conditions of services may not
have heen given even to 30 per cent of the wor-
kers in the coking coal mines. I think I would
e broadly 1ight, because, very often though it
was ceitain that under the employers, the
Wage Board level of wages was being paid, in
fact, st was not being pard. But now, we have
seen that it 1s bemg paid. The increase that
has accrued i the cost of coal as a result of
the extra payment that we are making to the
wotkers 18 something like Rs. 3.50 a tonne.
Apart from the incacase in dearnrss allowance
on the Wage Board scale, no worker in the
Bhaiat Coking Coal gets today less than Rs.
7.13 per day. 1 think this dors augur pretty
well so far as the inanagement of the Bharat
Coking Cinal is concerned. We have also set up
a consultative committee with representatives
of the central trade unions to advise and help
us to see that we are really able to follow a
proper labour policy.

I would even now plead with the hon,
Members that they should be a little indulgent
so far as the work that we conduct in the
coal mines is concerned, berause the more I
gct to know about these mines the more I
find the number of difficultics that arise out
of the way in which the mine-owners have
operated for years and years. Mr. Bhatta-
charyya mentioned forty years. We are forty
years too late Liecause the recommendation to
nationalise the coal mines came about forty
years ago, it wasin 1937 For at least 33
years the minc-owners bad so many corrupt
practices operaiing in the mines that to get
rid of all of them, to clean up a place like the
Jharia mines and rebuild it as & place where
the best coking coal in our country is availe
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able, is a very difficult task but a task which
I am confident we shall be able to fulfil.

SIIRI DINEN BHATTACHARYYA
(Serampore) : Why do you pay compensation
to these corrupt employers ?

SHRI S. MOHAN KUMARAMAN-
GAILAM : Mr. Bhattacharyya knows that we
have a Constitution and we work under that
Constitution ; even in terms of aticles 31
and 31C there are «ertain obligations which
we observe and it is in terms of the Consti-
tution that the law is passed.
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SHRI §. MOHAN KUMARAM \ANGA-
LAM : I am really amased when 1 hear a
gentlemun representing the Jan Sangh  shed-
ding so mauy tears for the labourers  because
whenever we proposed, they always fought
against the amendments of the Consti-
tution by which we could protect the
workers. . . .(Interruptions) It is better that
wisdom should dawn on them, even if it
is late. Shri Vajpayee also knows that so far
as the Constitution amendments were con-
cerned, the voiee of the Jan Sangh, to put it
mildly, was rather dabious.
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MR, DEPUTY-SPEAKER : I think the
hon. Member was not here; I saw him
just rushing intoe the Chamber. The hon.
Minister has been speaking for quite some-
time and he has dealt with that question
quite at length and you are raising it now.

SHRI 5. MOHAN KUMARAMANGA-
LAM : The trouble about some hon, Mem-
bers is that they like to listen to themselves
but not to others and naturally they are not
able to follow the proceedings of the House
very accurately.

My last point it about the question rai-
sed by Mr. Chittibabu, whether we take
into conslderation the reserves of the coalmi-
nes in fixing the amount of compensation,
We do not. There is no compensation so far
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as reserves are  concerned. Reserves of coal
under the soil are the property of the State;
they are not the property of individuals
mine owner ; no compensntion has bren pro-
vided for that whatsoever.

Some remarks were alto made by Mr.
Chittibabu which I should not let pass. He
scems to imagine that custodians arc guing
to be appointed from the  political party to
which I belong. But I would 1cquest him
not to judge us by bis standards. His stand-
ards may be different. So, also he seems to
think that much of the compensation that
we are going to pay out is because of cer-
tain obligations made at the time of the
elections. I am  afraid again that he is
acting on the basis of his outlook and not
ours. This compensation has been  evaluated
very strictly and has been arrived at  on  the
basis of wvery hard and sustaned work by
teams of accountants and technical people
in cvaluating asscts. I think hon. Mem-
bers will appreciate therefme that we have
done our best in producing this Bill now
which will enable an effective  and complete
takc-over of the mines and cnable us to go
forward to amalgamate them -effectively so
that we can get the maxumum ont of thess
mines and usc the most  scientific and mod-
ern methods in  their development, while at
the same time doing our st to protect the
interests of the workers and other sections of
the people who have certain nghts in rela-
tion to the provious owners.

I would only mention in respect of Mr.
Daga's request that the matter  should be
referred to a Select Committee that I would
most carnestly request him not to press his
suggestion, the reason being not that we  are
afraid of going to a Select Committer, but
that it will take anothe:r four months. Al-
ready, the amalgamation has been dddayed
too long. The whole object of the take-over
was to make the 214 mines into something
like 50 or 60 unity and then even make
them  smaller in number.  The longer
we delay it, th-longer will be the delay in
initiating process of 1ationalisation and
scientific exploitation of the mines. The
matter is not very complicated and we have
been very careful in fixing the amount of
compensation on the basis of a very sus-
taincd study by responsible officers. It is in
this light that I would commend the measure
to this House.

MR. DEPUTY-SPEAKER : I put amend=
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ment No. 1, for referring the Bill to a Select
Committee, to the House.

Amendment No. I was put and negatived.

MR. DEPUTY-SPEAKER : The ques
tion is :

“That the Bill to provide for the
acquisition and transfer of the right,
title and interest of the owners of the
coking coal mines specified in the First
Schedule, and the nght, title and in-
terest of the owners of such coke oven
plants as are in o1 about the said cuking
cval mines with a view to reorganising
and reconstructing such mines and plants
for the purpose of protecting, conserving
and promoting scientific development of
the resources of coking coal needed to
meet the growing requirements of the
iron and steel industry and for matters
connected therewtth o1 incidental thercto,
be taken into comsideration *

The Motion was adopled.

MR. DEPUTY-SPEAKLR : Before we
take up clause-by-clause comsideration there
are a number of difficulties which [ wish to
point out According to the rulis, all the
amendments should be given one day in ad-
vance so that copies of the amendments can
be circulated to the Membeis and thcy may
be able to study them and come to the
House prepared to make their contributions
There are quite a large number of amend-
ments which were sent in only today, includ-
ing sumc amendments of the Government.
I am in a difficulty. According to the rules
I may or may not accept them, but I would
not like tu be arbitrary in the matter. How
is it possible to circulate the amendments
rectived today to the Members so that they
can study them ¢ I would like the hon,
Minister o enlighten me Under the cir-
cumnstances, powibly the best thing is to take
up the Claute by Clause consideration to-
moTrrow.

SHRI S. MOHAN KUMARAMANGA-
LAM : 1 am told that the ncxt business on
the Order Paper is ready and Mr. Khadilkar
is here. So, though I am not anxious to
postpone it, if the House considers it rea-
sonable, we can take up the Clause by
Clause consideration tomorrow and give the
hon. Members an opportunity of going
through all the amendments.
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SHRI K. NARAYANA RAO (Bobilli) :
There must be a formal motion for adjourn-
ment of the debate on this particular Bill,

MR. DEPUTY-SPEAKER : Under
Rule 89, the Speaker may, if he thinks fit,
postpone the consideration of a clause. So,
cven without referring it to the House, I can
doit But I am happy the Minister agrees
with me. Clause by clause consideration will
be taken up tomorrow.

SHRI DINEN BHATTACHARYYA
(Serampore) : Can some new amendments
be given at this stage }

MR. DEPUTY-SPEAKER : I do not
know. Next item

16.16 hrs
PAYMENT OF GRATUITY BILL

THO MINIST'ER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : Sii, I beg to move :

“That the Bill to provide for a
scheme for the payment of giatuity to
employees engaged 1n factories roines, oil-
fields, plantations, porty, railway com-
panics, shops or other establishments and
for matters connected there-with or in-
cidental thereto, as repocted by the Select
Committer, be taken mto considera-
liﬂ'l‘l-“

I have the honour to move that the Pay-
ment of Gratuity Bill as amended by the
Select Commttee be taken into consideration
and also that the Bill be passed. The bill is
part of a package of social security measures
we have promoted to enable the workeis to
meet the different contingencies of life. The
grave problem of unemployment is, of course,
with us all the time and we have 1o do all
we can to solve or af lrast tn contain it. But
at the same time, we must also do our limi-
ted best to dispel the semve of insecurity
which haunts the minds even of those who
are already in employment. Absence of ade-
quate reticement benefits is one of the factors
that make for this sense of insecurity, The
worker knows that even after a long working
life he would not have the wherewithal with
which to meet the needs of life on retire-
ment. This thought starts disturbing him as
he approaches retirement and makes retire«
ment itself an event to be looked upon with



